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Under section 252 of th,e Companies Act, 2013

ln the matter of

M/s. Tech Creations Pvt. Ltd.
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v.

Heard on . 04.12.2O17
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./

Hon'ble M. K. Shrau'at, Member (J)

For the Petitioner :

Ajat, Madaiah B. B., Practising Company Secretary

Pet: M. K. Shrauat, Member (J)

ORDER

I This present petition has been filed under Section 252 of the Companies Act,
2013 (hereinafter as Act) b) "M / s. Tech Creations Pvt. Ltd. ' (hereinafter as

Petitioner Company) praying for resroring its name in the Register maintained

by the Registmr ofCompanies. Pune (hereinafter as RoC).

2. This petition is filed before NCLT. Murnbai Bench on 30'h October, 2017 under

pror isions of S. 252 of the Act. And thereafter listed hearing on 4'h December,

2017.

3. The Petitioner Company was incorporated as M/s Tech Creations Pvt Ltd.
uith the RoC. Pune on 29'h October, 2012 under Companies Act. 1956 as a

Prir,ate Company in the city Solapur, Mahamshtra having CIN:

u':90r)PNt0l: PTC 145 l9 | .

1
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4. The Petitioner Cotnpany is involved in activities such as to carry on the business

in lndia and elsewhere of Software and Web designing, development,

custon]ization. implementation. maintenance, testing. consultancy,

benchrnarking antl dealing in computer software and solutions and to import.

e\po(. sell. purchase. distribute or other$'ise deal in own and third-party

courputer softsare packages. prograrns. solutions and services related to intemet

rurarketing. brantling. designing content creation, and to provide other

irtforrnalion technologl .olutions.



The name ofthe Petitioner Company was struck off from the Register on account
of the reasons that, the Company had failed to file its Statutory retums (i.e.
Financial Staternents & Balance SheeUAnnual Retums) in respecl of financial
Years ending 3l't March,20l5 and 3l.,March,20l6, as, noticed in the Notice
from the RoC i.e. STK - | dated ll,h March.20l7.

Srrbm ons from I ionc

1

The Ld. Representative ofthe petitioner Company submits that, the Company is
running Company and has assets as well as corresponding liabilities including
sratutory due_s. Further, the Company has not made any application for obtaining
the status of Dormant Company under S. 455 of the-ict. Further that, the
Petitioner Company had never in the past, on its own, moved any application for
Strike-offunder S. 248 ofthe Companies Act,20l3.

The Company has also filed its Statutory retums in I.T. Depanment for the
Financial Year 2014-15 and 2015-16. Copy of acknowledgenrent has also been
placed on record.

Submissions fr,)m the nden C:

Findinss

8. The RoC in its repon submitted that, the RoC has issued the notice in Form STK
I to the Petitioner Company on the ground that the Company is not carrytng

on any business or operation for a period of two immediately preceding financial
years.

9. Thus the RoC came to conclusion that, as the petitioner Comj)any has not filedits financial statements and annual retums for the financial y"# iOi+_fS urO
2015-2016, therefore contravened rhe provisions of S. SZ 

""d 
i. ili ofth" act.

Hencc, the name was struck off from the Register.

l0 The RoC has taken decision as prescribed under law to remo\ e the name ofthe
Petirioner.Company from the Register ofthe RoC. h is the petitlone. iornpany
remained in the default.

I l. However. it is further submitted that, the RoC have no objecrion to restore the

::1e.:1,1.-P-ili"rer Com.pany. as the peritioner Company is wi inl to comprlwlrn lhe provtstons ol-the Act. subject to imposition ofCost.

12. Hence,.upon considering the facts and circumstances of this present petition, this
Bench is ofthe view that, it would bejust and proper to ord'er .esiolatlon oftne
name ofthe Petitioner Company in the Registeiof'Companie, rnuirt"in"O Uy tf,.
RoC.

l3.Accordingly, this petition is allowed. The restoration of the petitioner
Company s name to rhe Register of Companies maintained by the RoC tune, is
hereby ordered. with a direction rhat the 

-petitioner 
Compury ,,f,"fi"-o.pfy *i,t

the Provisions of the Act. And further it wilt Ue ,rtj""t'to iuyr"niif costs of
Rs. 5,000/- (Rupees Five Thousand Only), to U" paia Uy *ay oiO",nuna O."n
in l'avour of "pay and Accounts Offrcer, Ministry'of Lorpo*i" effui.r,
Mumbai". within 7 days from the receipr ofthe duly ceiified copy oiif,i, OrO"r,
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to this office. Consequentially thereupon the Bank AccounVs il'freezed shall get
defreezed and to be operated by the Petitioner Company.

1.1. This Petition bearing No. 608/252lNCLT/MB/2017 is, therefore, disposed ofon
the tenns directed above. The Leamed RoC shall give effect ofthis Order orly
after perusal of the Compliance report ofcost imposed. After restoration of the
Company, within l5 days the Company shall file all the required documents with
the RoC.

I 5. Ordered accordingly.

T-rfi .? J \TEiIIBER (J)

Dated ; 7th December.20l7

T

I sd/-


